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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI

Sri Bishnu Das & Another _ ,

feenemeseesremeenereesentnreeraenrnnnes eeesxrearasresssrarseakeninseereranens Applicant/s

Mrs. M.D. Choudhury, Sr. Advocate, Mr. S. Roy & Brig. N. Deka

U RPN V¢ A7 Tot: 178 (o) gl 1 12
applicant/s.

.............. PP UPSRIINY o 1<t 791 1¢ L=13 1 ¥4
Dr. J.L. Sarkar, Rly. Standing Counsel
seeenennens AdVocate for the

respondents
CORAM

THE HON'BLE Sf*[RI B.N. SOM, VICE CHAIRMAN (A)
THE HON'BLE SHRI K.V. SACHIDANANDAN, VICE CHAIRMAN (j)

1.  Whether reporters of local newspapers %’No
may be allowed to see the Judgment? ’

2.  Whether to be referred to the Reporter or not ? Yes/}%

3.  Whether to be forwarded for including in the Digest

Being complied at Jodhpur Bench ? Yes/}e/o

4.  Whether their Lordships wish to see the fair copy
of the judgment ? _ YeelNo

Vice-Chaifman (J)
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 226 of 2005,
Date of Order : This the 09th day of March 2006.

The Hon'hle SfiB.N. Som, Vice- Chau mait {A). : :
The Hon’ble Sri K.V. Sachidanandan, che»Chaeran (J)

1. 8riBishnu Das
Son of SriJagdish Ch. Das,
Quarter No. 667/B
DTS Hill Colony, P.O. Lumding
Dist. Nagaon, Assam.

2. Sri Manoj Das
Son of Sri Jagdish Ch. Das,
Quarter No. 667/B '
DTS Hill Colony, P.O. humdmg
Dist. Nagaon, Assam. o
. . Applicants

Bv Mrs. M. Dutta Choudhury, Sr. Advocate, Mr. S. Roy and Brig.
N. Deka, Advocates

- Versus -

1.  Umon of India
KRepresented by the General Manager,
N.F. Railway, Maligaon, Guwahati.

2. Chairmsn, Railway Recruitinent Board, .
Station: Road, Guwahati.

3. Raiiway Recruitment Board,
Station Road, Guwahati.

. Respondents

By Advocate Dr. J.L. Sarkar, Railway Standing Counsel.

2 & & & & & & &

ORDER (ORALJ}

K.V. SACHIDANANDAN. (V.C.}
There are two applicants, who are aspirants for the post

of Group T’ in the Railway, in response to an advertisement
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applied for the post. But, their selection has been cancelled on the

ground that they were under aged. Being aggrieved, the applicents

have filed this application seeking the following relief: -
“8 1 ‘The impugned letter dated 18/7/05 as well
as 20/7/05 issued by the Assistant Secretary RRB
shall be stayed with a direction to the respondents
to allow the applicants to go through medical and
other test as required for appointment.
8.2 That the Respondents may be directed to
recall the letters dated 18/7/05 and 20/7/05
regarding withdrawal of the applicant’s names
from the empanelment.
8.3 That the Respondents’ may be directed to
appoint the applicants by condoning the under
age of the applicants on 01f7/2003, as now they
have already attained the required age ior
appointment in the Group D posts of
Trackman/ Khalasi/Helper II after completion of
all the tests. S :

8.4 Cost of the application.”

2. | When the matter came up for hearing learned counsel
" for the applicants submits tha.f: since there are two applicants and
issue involved is also identical, the applicants may be permitted to
agitate jointly in a single application. Considering the said
submission, we are of the view thst since the issue involved is

same, we adjudicate the issue in a single application by consent.

.3.. The case of the app]icénfs 1S ‘that after making
. application vide annexureé - C1 and C2, the applicants were called
for d.écu.ments verification and also phjrsicai efficiency test and
after the passing the same, the Railway Recrﬁitment Board passed

annexure — D result for the post of Trackman (Group D}.

[

'
|
i
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Subsequently, vide annexures - E1 &E2, the applicants have been
informed that their selection could not be considered by the

respondents because they were under aged.

4. The respondents have filed a very brief written
statement contending that both the app]icajnﬁs were under aged,
..e. below 18 years of age on >the cut off date, i.e. 01.07.2003 and
as such, the applicants were not eligible for appointment and
they have been informed accordingly. The respondents further
contended that the employment notice ciea.x"iy stated the lower age
limit was 18 years of age. Therefore, there is no scope of relaxation
of lower age. The respondents further stated that the applicant
knowing well that they were under aged, had submitted the
applications, therefore, they are not entitied to have legitimate
expectation. Therefore, their case cannot be -consiéered to grant the

reliefs,

'\ 5. Heard Mrs. M. Dutta Choudhury, learned Sr. counsel
\‘Qr ﬂ:e'a,ppiicaﬁts and Dr. J.L. Sarkar, learned standing counsel for
t'h,e\\Rajlwa,ys. Counsel for the parties taken pleadings and placed

msateﬁﬁis on record.

6. .\Counsei for the applicants admitted that at the time of
submission of »{he applications the applicants were under aged, but
the applicants were called for physical efficiency test and
documents verification and the applicants were also successful in

the test. It is too harsh to say that their selection has been
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cancelled on the ground of under age. This fact should have been

verified before the test.

7. Senior Standing counsel for the railways submits that
thousand of applications have been received by the Railway

Recruitment Board and probably a mistake has been commuitted

by them in the scrutinisation. of the applications. Therefore, the

applicants were called for test and when the mistake was found,
letter was issued correcting the same. Since they are not eligible in

terms of the advertisement, they cannot be considered.

8. The short question for consideration as to whether the

applicants are eligible for employment in an Institution like Railway

or other Government service and whether emplovment can be given.

despite the fact that they are under aged. The admitted case for

both. the parties is that the applicants are under aged {less than 18

years] at the time of submission of the applications. Now, the

’\\mmzmum age has been stipulated in the notification for

é@p}oyment on the basis of the maturity. Concept, which is
mchxc_fed in the CCA and Railway Recruitment Rules. Though in the
upper \{ge limit in reservation categories relaxation is permitted,

under no ‘dgircumstances minimum age relaxation is contemplated.

This proposition is a.ccepbéd in all the employments of the
Government/ Raiiways. Counsel for the parties agreed to this
proposition that this is a policy matter of fixation of age taken by
the government based on. pubﬁc policy and Court or Tribunal are

not to interfere to such policy matter.

[
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9. In a case reported in 1997 {21 SCC 253, Hari Shamrao

Nimie and others Vs. Union of India and others, the Hon'ble

Supreme Court held that Courts cannot interfere in policy matters.

In this case the process of selection is only at the stage of

publicationn of the result and further steps are to be completed
before appointment order is issued. In the circumstances the

applicants cannot have a legitimate legal right for appointment.

0. in State of M.P. and others Vs, Raghubir Singh Yadav

and others, (1994 6 SCC 151, the Hon'ble Supreme Court held

that “the inclusion in the merit list does not confer any right to be

appointed.”

11 In. the circumstances, this Court. 1s of the considered
view that wider issue of policy decision, public policy, relaxation,
cut off date of age etc. are involved in the case, which are in the
6.omajn of the Authorities and policy of the Govex;nm.ent and not the
Courts. It is true that the mistake had vdmgged the applbicants to

this extent giving expectations and denial of the same resulted mn

~ frustration among the youths/applicants. We have great sympathy

but the applicants have no legal right for claiming the said rebef.
Contention. of the counsel for the applicants is that the applicants

may be considered for next selection is also far fetched and not

based on any legal footing. However, we are sorrv to say that

Railwav Recruitment Board constituted for the selection purpocse

only was callous and negligent in processing the selection, and

their mistake had led the youths to frustration and dism,éy. We
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reserve our comments. Such a mistake shouid not have happened.
Hope the Board will take extra care and caution not to commut
such mj'.sfake in future. The Registry is directed to send a copy of
this order to the Chairman, Railway Recruitment Board, Guwahati

for their self improvement.

12. In the conspectus of | facts and circumstances of the
case, such appointment cannot be given. to candidates before
attaining the age of 18 years as per rules and based on public
policies and maturity concept, we are of the view that the relief
claimed cannot‘ be granted to the applicants é'nd the O.A. deserves

to be dismissed and accordingly we do so. In the circumstances no

oA

order as to costs.

=

( K.V. SACHIDANANDAN }
VICE-CHAIRMAN (J)

(. ¥°soMy

{CE-CHAIRMAN (A}

[\
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EUHAHATT BENCH AT GLRAMHATI : 7%;

(AN APPLICATION UNDER SECTIGM.X? OF THE

LENTRAL ADHINISTRATIVE TRIRUMNAL ACT, 1987}

e BRI T L T 3.

BETHEEM®N

Shri Bishnu Das & |

Shri Manocj Das ?/5 J/L\¢

Ny

,:jiﬁ\ /

L) . L -@p{pg 1E&n1\.$m

R

Union of India & Org.

e www o o NESDEndents .

b

LISY OF DARTES & SYNDFPSIS

FNNEXURE-AL & A2

ANNEXURE-BL & B2

ANNEXURE-CL & CZ

ANNEXURE~D

g

fdmit card for written test of

SN0,

Call letters for physical

efficiency test on 1&/&/200%.

Call letters for document

verification on 17/6/20605.

Rell numbers of successful
candidates published in the

lecal newspaper on 13/77200%5.

Contd...p/
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ANNEXURE-EL & E2 Cancellation of empanelesent of
thweie names from List of
successful  candidates an
187772003 and 20/7/2005.

K

ANNEXURE-FY & F2 Admit cards of HS.C Examina—

tion givimg their dates of

barthe.

Caste Certificate.

ANMEXURE-GL & 62

SYNOFSIS

1. The applicants are twe brothers from a 5 © family,

a Compunity, considered as dowr trodden section of the

society .

2. Applicants had applied for the Group D posts of
trackmanfkhalasifhelper Grade—II against an advertise—
ment of the Railway Recruitment Board, Guwahati, in
ZO0T.

F Accordingly the applicants were issved with call
letters cum admit card for the written examinations held

an 0371272004 at Lumding. Part of the said call letters

‘ware subsequently retained by the Conducting AAuthori-

- ties.

& Based on their favourable perforsance in the
written test, the applicants were called for physical
efficiency test on 1&/6/2005% at Haligeon Railway Stadi—
um, Guwahati.

Contd...p/
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R On their success in the physical efficiency test,
the applicants were called for verification of original

certificates and t@stimunials etc. on 17/6/2005.

& On - being found suitable in all the above
tests/events, thé applicants Roll Mumbers were included
in the list of successful candidates as published in the

newspaper on 13/7/05.

7 However, subsequently the Railway Board has re—
sected their candidsture and withdrawn their names from
espanelment on the plea that the applicants were below
i8 wvears of age on 01/07/2003, thus not fulfillinmg &

condition, laid down in their Esployment notice.

2. Nose as on date, the applicants are above the age

of 18 years and thers is ne statutory restriction on
their employment in the Govt. Service. fhe Rai leay
Recruitment Board had féur uppﬁrtunities o check on
their eligibility before the i@pugned. cancellation as
the date of birth mas recorded in their initial applica—
tion form itzelf. At every stagey i.e. prior to. calling
thes for the Writtem Test, FPhysical- Efficiency Test,
Document Verification and publication éf the results in
the newspaper, they had the cpportunity to reject their
randidature, but they did not do s@_ thus' it not only
ammumted to their condonation of their being underage,
but alse increased in the level of expectancy of the
applicants, due to their Euttﬁﬁﬁivé receipt of call

letters progressively.

Contd...p/-



P " Further attendance in‘w&riuus tests réﬁult@d in
heavy expendituréﬁ on the poor applicanta, due to the
negligence and fault of the Railway Recruitment Roard,
who ought te have rejected their candidature otherwise.
The applicents are from the poorer section of the socie—
ty and need to be looked uwpon with sympathy for economic
developsent as per constitutional pruvisigns and as suwch
they need to be compensated by the Railway Recruitment

Board for the sape.

1¢. Hence the applicants pray for an exception as a

compensation and relaxation of the sinisus age restric—

tion, so imposed on them, {(like the overage criterion in

their case being a 5C candidate) and perait their eompa—
nelment of selection to continue by recallingf/canceling
their letters of 1877703 and 20/7/03. Article 46 of the
Constitution alse gives thea liberal protection for

their upﬂiftment of economic condition.

Contd...p/
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GUHAHATI BENCH AT GUMAHATE

(AN APPLICATION UNDER SECTION 19 OF THE
CENTRAL ADHINISTRATIVE TRIBUMAL ACY, 19853)

ORIGINAL @FPLIC@TIGN NB....;%}.~...BF L0053

-~

BETHMEERHN
1. Sri Rishnu Das
2o Sri Hanci Das
Son of Sri Jagdish Ch. Das.
Quarter WNo.667/B
DTS Hill Colony, P.0O. Lumding.
Dist. Nagaon, Assam. .
- s «Rppl icamts.
~VERSUS~
1. Union of India
Represented by the Beneral Hanager,
N.F.Rly, Maligaon, Guwahati.

2. Chairman, Railway Recruitsent

Hoard, Station Road, Guwahati.

Fa Rallmay Recruntment Board.
Station Road, Euuahat1.

. = = c RESpOondemts .

Contd.

Rk @
Manos Dov
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DETAILS OF THE APPLICATION

1. PARTICULARS OF THE ORDER AGAINST WHICH THE

APFLICATION IS NADE:"

This applic&tiuﬁ iz made for continuation of

empanelsent in the list of successful candidates as

published in the newspaper on 13/7/05% and cancellation

of Railwuay Recruitmenf Board Bumahati letters

No . RRR/G/41/90/pt 11 dated 18/7/0% and 2047/0% addressed

to the above applicants.
P JURISDICTION OF THE TRIBUNGAL

The applicants declare that the subject matter of
the instant application is within the Jurisdiction of

this Hon bie Tribunal .
F. LIMITATION

The applicants further decnare that the aspplica—
tion is within the limitation period prescribed wnder
Section T1 of the ARdainistration Tribunal &ct 1985.

4. FRECTS OF THE CASE

4.3 That the applicants are citizen of India and as
such they are entitled to all the rights and privileges
guaranteed under the Constitution of India. They come

from a low income group Schedule caste family.

Contd...p/

ik, De..
V\a/vusj Do,
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8.7 That the applicants are two brothers, whoe has
applied to the Railway Recruitment anr& {in short RHB}
Bumwahati for Group D posts of Trackman/%halagilﬂelper
Ir, in response to an advertisement, when the father was
aay in North Cachar Hills. The minimum Academic gual—

ification required mwas class VILI pass.

4.% That in response to their application thsy re—
ceived call letters to appear for written test at  Loemd-
ing college, Lumding on O512-2004 wnder roll no .

 PESILTAG and PATTATLA .

Annexures Al & AZ are the photocopies

af the part of the said call letter.

4.4 That on having passed the written test, the RRE

called the applicants for physical Efficiency Test of
16/6/0%, vide their letter WNo.RRB/G/41/10 letter

No.RRB/G/41/710 dated 10/53/05.

Annexures Bl & B? are photocopies of

the said call letter.

G0 That on being successful in physical Efficiency
Test, the applicants were called for document verifica—
tiom ﬁy the Railway Recruitment Bqard vide their letter
Mo RRE/G/41710 dated 16/6/00 Accordingly the applicants
attended the same and their docusents were theckéd and

found in order.

Contd...p/
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Annexures C1 & C2 are the copies of

call letters for verificatian of

documents.

4.4 That on completion of all the above tests  and
checks, the RRR published the Roll No uf the successful
randidates in the‘ﬁsgaﬁ Tribune Gumahati, dated 1T July
2003, wherein the Roll Nms aof the applicants i.e.

DETITAL and 24T34T11 aré inciuded in the list.

énnexure 'D° is the copy of the Result

published in the newapapér.

4.7 That to the utter surprise of the applicants the
RRR informed Sri Bishnue Das, Gpplicant Mo.1l vide their
letter No.RRB/G/41/90/pt II dated 18/705 and Sri Manoj
Das . the Applicant Mol wide their letter

N

Mo.RREB/B/41/90/pt 11 dated PO/7405 that their names will

‘mot be further eapanelied as they did not attain the age

of 18 years on 0L/7/2003, their dates of birth hbeing
26/11/1985 and 22/01/1987 respectively.
\\
Annexures El & E? are the copies of
letters regarding cancellation af
empanelment and Annexures Fi & F?  are
the HSLC examination Admit Card giving

their dates of birth.

4.8 That the Applicants belong to the Schedule caste

comeunity , a down trodden section of the Society. Hence

Contd...p/
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they are needed to be encouraged and looked wupon sith
extra considerations. HEnce, rthey fhieave been given a
reﬁaxétiun in upper age limit for the said employsent,
wnder the constitutional provision. As such in the
similar manner, they should alsc be given some relaxa—
tion in the lower age limit, as exceptions, particulariy
after having declared them as successful candidates in

tihe mews o .

Ggnnexure 61 & B2 are the copies of

raste certificate of the Applicants.

4.9 That your applicants beg to state that the rejec—
tion of the candidature of the applicants after making
thes go through all the tests, tent asounts not only to
victimization, malafide and haragément, particularly
when the facts were known to the RRB from the beginning,

{the date of birth, being a part of their application

form} but alsoc are against the principles legitimate

expectation and principle of natuwral justice particular—
ly after making then appeay in every test, step by 5tgp
in gradual manner and caused thes irvreparable loss.
Besides the respandents got enouwgh opportunities to
verify the ages of the applicants whenever they were

callied for differont tests.

4,10 That the applicents beg to state that this is &
fit case for interference by the Hon'ble Tribunal as the
respondents have viclated the principle of natural

Justice.

- Contd...p/
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4.11 That this application iz filed bonafide for the

ends of justice.
. BROUNDS FOR RELIEF WHITH LEGAL PROVISIONS:

S. 1 For that on the reason and facts which are narvrat—
ed above the action of the Respondents 'is prima facie

illegal and without jurisdiction at this stage.

GFa 2 For that the action of Respondents are malafide

and illegal and with a motive behind.

3.3 For that the applicants have now crossed the age

of 18 years and there by gualified to hold a 'Envehnment
Job as per the statutory provision. They are also pre—
zently studyving in BA & Higher Secondary Classes respec-
tively. Im view of the above, rejection of their candi-
dature at this stage on the plea of being under agé on
01/07/2003 does not hald any ground and is in  gross
vicolation of Article 14,172 & 21 of the Constitution, as
their emsploysent will only comsence on their joining the

GErCICR .

Db For that in the present days of wnemploysent that
the applicants beg to submit, taking away a job from
individuals who have earned it on their own perforsance
and merit, because of a bureaucratic ruling, would be
against the principle of natural justice. The @man madev

rules are basically guidelines and are to be interpreted

Contd...p/
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mamanely and in a pragmatic sanner. Hhen the individuals
age on date of entry inte the service is a mandatory
legal requirement, then restriction on thé age on (L-07-
PO0E, at the tiee of application doss ‘not have any
legal significance. Had the employsent been provided on
that day, then of couwrse the applicants would have boen
undeorage for a Bovi. esployment on that day. HNow after
treo years, when they have attained. the eligible age,
ther that factor should not control their esploysent.
Farticularly after calling them for }varinus tests
prngressiveiy by the RRB, which has automatically

increazed their level of legitimate expectations.

5.5 For that under Srticle 46 of ﬁhe'cnnstitutiuﬂ-&hat

thwe state is to prosobte with speciai care, the education

and economic interest of the aseaker sections and payr—

ticularly of the Scheduled Caste and Scheduléd Tribe and
it is their doty to protect them from social injustice

and all forms of exploitations.

Dabs For that great isportance have been attached to
the Directive Priﬁtiples by 92nd Amendment to the con-

gtitution and in the Keshavananéa Bharti’'s case and the

S

Hon ble Supresms Cowrt has conceded _liberal~”i&§1gé§6€é~
tion af firticie 44 vis-a—vis firticle 15 & 1&,» ﬁarti%pw

larly in respect of special provisions for Scheduled

. Caste/Scheduled Tribe.

D7 Far that the schedule caste community has been

provided with constitutional provisions in teres of

Pid.. D,
Monas) Don
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various relaxations for better job @bbmrtunity their
upliftment and development as stated above and therefore
the upper age limit for Ehe present erployment has also
bzen exteﬁded in their case. In the saee analegy it is
submitted that for their better job opportunity, the
Iower age limit alse be reduced as a' relazation, an
exception in their case and therefore the rejection of
their candidature by the Railway Recruvitment Board, be

cancel led.

&a DETAILS OF REHEDIES EXHAUSTED

That the chairman of the RRER ‘was contacted in
person as well as with representation withdrawlﬁantel
the impugned letter, but no action has yet been taken
till date. @s such there is no other alternative and
efficacious remsedy available to the applicants except

invoking the jurisdiction of this Hon'ble Tribunal.

7 MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE ARY

OTHER COURT:

The applicants fifst approached the Hon"ble High
Court with a writ petition which has been subseguently
withdrawn by the applicants with Iliberty tc approach
appropriate fnrﬁmw At present no application or swit is

pending before any court.

Contda.fp/

Aiere P
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8. RELIEF PRAYED FOR:

Under the facts and circumstances stated above,

the applicants most respectfully pray that yow Lord—
\

ships may be pleased to admit this petition and call for

records and after hearing both the parties the Hon ble

Tribunal may be pleased to direct the Respondents to

give the following reliefs:

8.1 The ispugned letter dated 18/7/00 as well as 2077703
issuwed by the Assistant Secretary RRE shall be stayed
with a direction to the respondents to allow the applic-
ants to go through sedical and other test as reguired

for appointment.

8.2 That the Respondents say be directed to recall the
letters dated 18/7/0% and 20/7/0% regarding withdrawal

of the applicant’'s names from the empanelment.

B3 That the Respondents may be directed to appoint

the applicants by cuﬂdunxng the under age of the applic—

B R,

ants on QL/7/2003, a5 nuw th@y have already attaxned the

R e .

reguired age for appointeent in: the Group D Posts of
Trackean/Khalasi/ Helper I after completion of all  the

tests.

2.4 ‘Cnst of the Application.

Contd...p/
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P INTER ORDER PRAVED FOR. -

Fending final decision of this application the

applicants seek issuing of the following interim orders.

9.1 That the impugned letters dated 18/7/05 and
20/7/05 may be stayed directing the respondent to retain
to vacant post of Group D till issuance of appointment

ietters in the applicants name.

F.2 That the Respondents may be further directed teo
allow the applicants to continue with the selection
prnc&dufe of the applicants, like other espanelled

candidates . _ i

10. THIS APPLICATION IS FILED THROUGH ADVOCATE.

ii. FPARTICULARS OF I.F.0.

I.F.0. Np.: 520&197173?
Date of Issue: .2:-7'—%"‘ o5

Issued Froam

.
1

Favable at

fs stated above.

Contdni.p/
NMovaes P as.,
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VERIFICATION

We Shri Bishnu Das and Hanoci Das, sons of Sri
Jagadish Chandra Das, resident of @Qr. No.&&67 B, DTS HiLX
Colony, Lusding, District Nowgaon, Assam aré the applic—
ants of the instant application and as such we are
acqguainted with the facts and circusstances of the case

and we do  hereby verify | the contents of

3 4.9

mr‘aﬁ oewm R NN RN RN RSN tD - R R B NN W W Df

accompanying application are true to cur personal bnowwl—
Mge md Parag‘ -ﬂlﬂ--ﬁﬁﬂglﬁil" .&0 -a?.%--’--nm-n-nnnn
heing based on records believed ﬁa be true and rest are

ar husble submission before this Hon " ble Tribunal -

e sign this verification on this day of ..c.e.. 7 %}

fugust, D005 at Guuahati

i Oide G

9. Mooy Das,

SIGNATURE OF THE APPLICANTS

Contd...p/

e _——



lPleas,e"lear’off along this line and retain 10r your iecord

Nary

: ot the Candidate & Address

BISHNU
OTS HILL COLONY LUMDING
NAGAON OR NO 6678
NAGAON

L

Piease tead ana; »1.5,4:5 .'\'f--;"r‘ "!-'-f'.-!(alz.ii:;r:l'.“ l.:)\-/eri'_.:;;i
NOTE : CANDIDATES WHO TICK MARK ANSWERS ON
THE QUESTION BOOKLET WILL BE DISQUALIFIED.

FREE HAILWAY PASS

FOR SC/ST CANBIDATES GHLY  On procusiion of this tolte

from

LUMDING

i,_.-.. SRl B RN P L BT~ o
fhvs pass = avadanie upt | 15/12/2004

ASSAM PIN -

T

782447

h
i

i

i
-3

1 of 1/2003

RAILWAY‘_'QE‘{‘)él JTMENT BOAEBD, GUWAHATI - 781 001

Roll No. Nate of Exanunation

24534346 05 - 12 - 2004

e e m———— e e e e e N

ey = / Examinalion Cenire

"LUMDING COLTEGE
LUMDING - 782447

LUMDING

L

v 1o second class only T T (\)\em
Stn..and b \

e v e+ s

AR
/o
\Q‘ - "_“,\\L,»
e Bt

e WA ALsit SecyA'

K-

SRRV
HqEeE WiEa L Asstt Secy




P DR g o S A T \4‘,3,.

x:a( oti f\n"u tus e and retamn tos yﬁ.tr ((.v,,, 4

i ame of the Candnodu— & A e
MANOJ DAS T
DTS HILL COLONY LUMDING
QR NO 667 B

NAGAON

ASSAM PIN - 782447 {
i

: «cad dﬂd tonm\ the “instruction” Oveileat.

BRAILWAY PASS

’:;S‘T CANDIDATE & :j:::xa Yo O production of thas lotter

LUMD|NG

e e Auh L 15/12/2004
358 15 avanable wpiy

RS Y L e T
..,a. *“\’f"-‘-- -t A ks G R R BIG Se Kenasl RPN I - O

ACCRUITMENT BOARD, GUWARAT

e e i mamy — e =

Ko Ne '|
}

—— T T
Date ot anmmanon

o e g e e

24534511 | 05-12-2004

| TR R Caoaminat
{UMDRGTOEGE —— =~~~ 7T

LUMDING - 782447
w R
S -
] LT TR L Asstt Secy
L d Aildiny o B

it froe travet by railvay in second class only

: Stn and back
; LUMDING

S ety Panvay Doard’s e Ny £ (NG i1-84/RSC/ 122 did PR




AY RECRUITMENT BOARD — GUWAHATI
" STATION ROAD: GUW AILATI-781 00/

¢ 2 %ﬁ%ﬁm* CALL LETTER FOR PHYSICAL EFFICIENCY TEST
No. RRB/G/41/10. ’ . Date: 10/05/2005
To, . By REGJ!STERED POST
BISHNU DAS , _ ) ‘
DTS HILL COLONY LUMDING o
NAGACN QR NO 6678
NAGAON '

NAGAON ASSAM Pin - 782447,

* IMPORTANT * |

RollNo: [ 24534346 -

PASTE YOUR
' : RECENT SIGNED
Subs Reevuitiment/Selection for ihe post of Group - It under PHOTUGRAPH <
Category No.01 of Employiment Notice No. 1/2003. 3 HERE

, - . 1

- With reference to your applicadtion foathe'p&st mentioned above, in: response te the
Empl,oyiﬁém:moﬁce_ cited; you are hereby advised to report at Maligaon Railway Stadium, on
16/0672005 at 05:30 A.M: for Physical Efficiency Test. L

{Gr.ﬂgtggm for Physicai Efficvi'encv Test: _
Maje angida!é:_(t) Should be able to lift and carcy 35 k

- N |

; 9 of weight for a distance of 100 meters in 2

minutes In one changa without' putting the welght down, ang {ii)- Should be able to run for a distafice of
1500 metars in 7 minutes in ofie chance. oo ’

Fg.m_gigucgg_gjgﬂg; (i) Shoutd be able to lift ang carry 20 kg of weight for a distance of 100 meters in 2

minutesiin one chance without putting the weight down, and. (ii) Should be abte to run for a distance of
400 moters in 4 minutes in one chance.- oo .

1. This Call Letter doas notin itself enlitte you for selection. :
2. Youare directed 1o bring your own sports kit (dress, $hods etc.) required for the Physical Efficiency Test, -

3. Result of the Physical Efficiency ‘Test will be dedaféd"m thé same day and those ‘who qualify in the Physical
Efficiency Test wilt be required to:report to office of fha Railvay Recruitment Board; Station Road, Guwshati ~1, on

the next day at 10:00 A M. for Document Verification, :

. o

4. You should bring yeur odgingl VIl Standard or above Certificate
- your date of birth, ediicational qualification ete. You should at
of Maticulation and Ohwards issued by the respective BoatdICoamciUUniversily along with experience and other

- certificates, caste cerificate. it any. i.the aiginals of above ceriif

respective Board/Cb‘uncil/Univ:emRy. then provisional pass certj

: ' ficate-and marks-sheets issued by the Tespociive
Boardlcouncil!Univemity should be produced. o ' .

[&]

You are also directed to bring the Atlested Photostat copies of aft original certificates and marks-sheets and other
certificates. ateng with the n;igirxa}s. '
6. :You may be suhje(;.tgd to re-exa

) mination during the process af verification of documents ete. and #ou sheulkd
Come prepared for the sama. _ . .

prepared for that.

8. Request for postponement of the date mentioned abgove wili;{r}_ot,.,b_a considered and no further chance will h§
given, T : L : 3

H .

9. 1f'you are In servica please bring *No Objection %rﬁ?&été?fm\ your employer,

failing which you will not be
considared for the post '

¥ . -

10, Approaching Chairman, RiRB and/or his Secaetary directly or irdifectly by a candidate of anybody on histher behaif
requesting undue wgé!quaﬁora for the recruitment will fender 3 candidate liable for disquatification,

1. (For SC/ST candidates gniy) B o o . ' ",
On production of this fetier you are éntitled to travel flee“iix@e"ﬂailmy in Second Class from LUMDING Station to
GUWAHAT] Station and back. This pass will be valid up 10261062005, . '
{Authority: Railway Boafd%;!ener no. E(NG)I-84/RSC/122, dited 23/11/84 )

Y . b : '
I A . /@ FTSECRETARY

g L o ASSISTAMA
4> ] R ddiac g

~

" Vl - @n’ﬂ”‘“’z??‘{ ;gl.

90



, ‘ ~ 57 AW%i :
2 RAILWAY RECRUITMENT BOARD — GUWAHAT! W
] STATION ROAD:QUM\HAnJm 001 i

{
CALL LETTER FOR PHYSICAL EFFICIENCY TEST j
No. RRB/G/41/10. Date: 10/05/2005 .
t ! ) ) ’ :; Rt
Tol . |, | ‘ By REGISTERED POST o
 MANOIDAS " ";
S DTSHILL COLONY LUMDING @ i
- QRNOG67B ‘
'NAGAON o : r — ;
'NAGAON ASSAM Pin - 782447, ; ! . !
T , . , o
. ool * IMPORTANT * b
“(RollNo: | 24534511 . 1 |
! . : - . . ~ PASTE YOUR :
: , * ~ | RECENT SIGNED

Sub.:  Recruitment/Selection for the post of Group - D under PHOTOGRAPH ‘
Category No.81 of Employment Notice No. 1 12003. o HERE: | |
. . . ) {

With reference. te your appication for the post mentioned above, in respanse to the

Employment Notice cited, yous are hereby advised o report at Maligaon Railway Stadium, on

16/06/2005 at 06:30 A.M. for-Physicai Efficiency Test. o , '

';Cmgi teria for Phvsical Efficioncy Test: ‘ _ : ' i |
.‘[g{élg -.i:a'r{xgig'g‘gg; :(i) Should be able to 4ift and carry 35 kg of weight for a distance of 160 tnetarél.ln 2 )

" minutes in one chance without ‘putting the weight down, and (il) Should be able to run for a distance ot
-+ 1500 meters in 7 minutes in one cnancgz. -

fod v . : . Lo L f
ML T e . A - : i ) o . :
i Eemsle Candidate; (i) Should be able to dif : ' g ‘a di R i :
.. minutes in one chance without putling. the wei ii) Sho

., 400 meters in 4 minutes in one chance.

" This Call Letter does not in itself entitle youfiir‘ selection. -
. - 1

TP

.3 You a:re directed 1o bring your own Spo‘né kit (dress, shaes etc.) reyuired for the Phiysica: L‘mc{ency fest -
A : o - . ‘
'3' O f 3. Result of the Physical Efficiancy Test will be declared on (he same day and those who qualily &1 the Fnysical
RN i Eficiency Test will be required 1o report 10.0office of the Railway Recruitment Board, Station Road, Guwahati -1, an
i gg, o the next day at 10:00 AM. for Document Verification, .
o e You should bring your original VIl Standard or above Certificate s

sued by the competent authotity for verification of ' |
.. Yyour date of birth, educationa! qualification etc. You should also bring all of your original certificates and marks-sheets :
’ ”_l . of Matriculation and onvrards issued by the respective- Board/Council/lUniversity along with experience and other |

cerificates, caste, certificate, if any. i the originals of above cerlificates/marks-sheets have not been received from
- recpncive BozrdfCouncillUniversity; then provisiona! pass ceitifusic and ntaks-sieels issved. Ly e rospective
" Board/Council/University should be produced. 2 :

5./ You are aiso directed 1o bring the Atiested Photastat copies of all originat cerfificates and marks-sheets and‘Giher
ks certificates slong with the: originals. . . .
" You may be subjécted to rese

xamination during the proces:, of veriﬁcaiion of documonts etc. and you should
g ‘come prepared for the sama. L .
P R ek e .

‘ : |
.1 Your attendance may be required for mote than one day (i.€. date as mentioned:above) and Yt sshouid Lome g
i |\ prepared for that, e . S I |

' V Regquest for ‘pomponmi‘eht of the *daté mentioned above will ni‘:"'t 'bo:éo'nsidered' and no further chance will be
given. .
9. Hf you are in service ‘please brin

9 “No Objoction Cemﬁwta' from yoir employer, failing which you will not be
. considered for the post, . :

, i« - 10. Approaching Chairman, RRE and/or his Secretary.directly.or; indirectly by.a candidate or anybody on histher behalf
Coe requesting undue consideration for the recrultment will-refdor. 4 candidate liable for disqualification. :

11. (For SCIST'candidates anly 7 L , R
On production of this letter ate enlilled;to ravel free by the Railway. in Second Clag s fom: LUMDING St o

N GUWANATI Sfation.and ba his pass will be valid up to 26/06/2005.
o (Authority: Railway-Board's {éttér no. E(NG)I-84/RSCI22, dated 23/11/84), _

~~ AIAINGAATY OB AINAIALIAYY
X . ;

| ’

<
L ) o : : ﬁ ASSISTANTSECRETARY
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i2 RAILWAY RECRUITMENT BOARD ~ GUWAHATI
' STATION ROAD; GUWAHATL781 001 - C

| , {
i CALL LETTER for DOCUMENT VERIFICATION
/G/43/10. - : ' Date: 16/06/2005
‘ To, | A
. BISHNU DAS
- DTS HILL COLONY LUMDING _ .
- NAGAON QR NO 6678 '
NAGAON
NAGAON ASSAM Pin - 782447,
RollNo.: | 24534346 |
. B 3
Sub.:  Recruitment/Selection for the post of Group - D
' under Category No.01 of Employment Notice No. 1/2003,
V | EERRT
, T V0% B
i As'you have qualified in the Physical Ef’ﬁcie‘ncy_' f‘est. you are hereby advised to attend the office of o
. i Railway Recruitment Board, Station Road, Guwahati-781001, Assam, on .17/06/2005. at 10:00 AM. for i
! ; ‘FVeriﬁ,cation.oi original certificates, testimonials. eté. ! -
W : i . o ’ ;
I- sl ; ( ! ‘ ) '
o J g This Call Letter does it in itself entitle you for selection. : :
; l 2 Yéu should bﬁng‘- you'r‘-original Vill Standard Qr.,’abqvé Certificate issued by the combetem authority
S i for verification of your date of birth, educational quialification etc. You should-also bring all of your
T i - original - certificates. and marks-sheets of ‘Matriculation and onwards issued. by the raspective
o 1 Board/CouncillUniversity along with experience and othei certificates, caste certificate, if any. If the l
i originals ‘of above " certificates/marks-sheets have not been received from respective.
.., - Board/Council/University, ‘then provisional pass cerificate and marks-sheets issued by -the i
i, tespective Board/Council/University should be.produced. R ’ '
0 L 30 You are also directed to bring the Attested Photostat. é5pies of alf original certificates and marks-
s l sheets and other certificates along with the originals. .
U s | g | | |
’ ‘ rg‘. S 4.  You may be subjected to re-examination during the process of verification of documents etc.
Pl and you should come prepared for tHe same. : ' ,
o . ~ - |
Your attendance may pe" required for more than one day (i.e. date as mentioned above) and you
. .should'come prepared for that. -
. R;equesl for postpon,ement of the date / venue mentioned above will not be considered and no i
further chance will be.given. . ’ . ’
* 7. 1f you are’in service please bring “No Objection:Certificate” from your employer, failing which you | !
- will not be considered for the post. : o S
R "-‘ . i ) ‘ 4 . sy . - ks - 4 ¢ . ) . . . ’|
‘ L8 ;ApﬁroachingChair_man," RRB and/or his Secretary directly or indirectly by a candidate 6r.anybody ‘ i
¥ ¢, 1i  on hislher behalf requesting undue consideration for the recruitment will render a candidate liable
i1 - for disqualification, . . A S ' }

(For SC/ST candidates only) b

On production of this letter you are entitled to travel'ﬁee by the quM@y:ih Second Class from LUMDING Station
to GUWAHATI Station ‘and back. This pass will be valid up to 28/08/2008.
(Authority: Raitway Board's letter no. E ll-84IR§CL1 22, dated 23/11/84).,

‘ . S AT b
L ' : I - ' B -

IR N | A

RN , ) O\ ASSISIANTSECRETARY ., ' |
o oo, / @ or CHAIRMAN, RRB ~ GUWAHATI :

(-

- .
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- 1 >
r §! RAILWAY RECRUITMENT BOARD - GUWAHA H c K
} - STATION ROAD; GUWAHATI-781 001 T

CALL LETTER for DOCUMENT VERIF ICATION
' Date: 16/06/200¢

No. RR B/G/41/10.

To, '
< MANOJ DAS :
DTS HILL COLONY L UMD[NG "
QRNO G667 B
NAGAON
NAGAON_ASSAM Pin - 782447,

Roll No.: 24534541 |

e s
< - )

Sub.: - Recruitment/Sclection for the post of Group-D

under Category No.01 of Employment Notice No. 1/2003.

1 Mcqu Das.

AL

3 .tl o As ‘you have qualified in the Physrcal Efficiency Test, you are hereby advised to attend the office of
e Ratlway Recruitment Board Station Road, Guwahat|-781001 Assam, on 17/06/2005 at 10:00 A.M. for
' fgyenﬂcatron of original certificates, tr=strmonrals etc. : ’

L

‘f,v4l' 1 !-
“:%?iﬁ!‘?ff' 'y

prra—
T

O ST

« i’ 1. This Call Letter does not in itself entitle you for sélection.

2. You should bring your original Vill Standard or above Certaﬁcate issued by the competent authonty ’
for verification of your date of birth, educational qualification etc. You should also bring alt of your .-

original certificates and marks-sheets of Matriculation and onwards issued by the respective :

Board/CouncilfUniversity along with experience and other certificates, caste certificate, if any. If the ‘ o

originals of above cemﬁcateslmarks-sheets have not been received from respeclive i

,Board/CouncrllUmversrty, then | provisionat pass certificate and marks-sheets issued by the

respectrve Board/CouncrI/Umversrty should be produoed ’

i l', n’ “ ) ’

! 3') 1\{qu are also dtrected to bring the Attested Photostat copies of all ongrnal certificates and marks- A
T Peets and other cerlificates along with the originals. . ' |
w‘trmm S : o N

& 1 You, may be sub]ected to re-examlnatlon during the process of verification of documents otc.
i '.and you should come prepared for the same. , _ o . l !
It '“| ‘ z 5 ; ) ! . ' )
: ;Your'attendance may be required for more than one day (i.e. date as mentioned above) and you
: ‘houtd come prepared for that. et

Requﬂst forr postponement of the date / venue mentioned above will not be considered and no -

' further chanlce will be-given.
i , (v il I j
i

‘v . i

Ml wnll not be consrdered for the post

for disqualification. N

(For SCIST candrdates only)

1o GUWAHATI Statlon and back, This pass will.be’ valnd up to 26/06/2005,
(Authonty Rarlway Board's letter no. E(NG)II 84/RSC/122 dated 23/11/84)

G e . Assrs
f : . For

;i.l
il
N

;r‘
|-|

G ammrm - e ra e

fwadooilon -
Fmfer I

e a——— e e .

7.+ I you are in'service,please bring "No Objection Certificate” from,;yo_ur employer, 'tailing which yoa o

' f. Approachrng Charrman RRB andlor his Secretary directly or indirectly by a candrdate or anybody S
i on his/her behalf reque_stmg undue consideration for the recruitment will render a candidate liable

. Ony productton of thrs tetter you are erititled to traveldrée. by the Raltway in Second Class from LUMDING Station

SECRETARY - |
MAN

e e s ——————————

- e —
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Maniway Recrunment Board :: Guwahaty

’ Station Road, Guwahati — 781 001__ 17*—' N LT~
“ ~ Phone : 0361 - 2540815~

1y No.01 ot Centralized Employment Notica No, 1/2003 {Group - D) for the Post of Trackman / Khalne: £ Helpet - i,
On the basis of thew portormance in the Written Examination held on 09/1 1/2003, 16/11/2003, 05/12/2004 and 12/12/2004, Physical Efficiun:, lesi (PE1) was conducted from 1G06:0¢ -
23106:2005 ol Guwahati and om: 10/06/2005 1o 17 5 al Katlhar The Candlqatas qualified in the PET were culled for Veritication of l)ucumu\h cunducted i the Cilice ol u,m
saahali o §1/08/2005 10 24/08/2008 “éndf 04/07/28% 1o 1/07A908 Altet Veritication of Daocuments, (ollawing 2670 numburs of candidintos huy beun provisionally $9und aligises (s
iy ot Sesdiniedt lo allilling of all oligibiity conditions taid down In tha Employment Notice No. 1/2003.
The hst of eimpanuiled Candidaies is being sant to 1o concomed authority for onward prooessing. Candidates will bo mumawu Hidividuadly by Uivisional Porsongt Qo ot T |
Lumding, Ratwpa, Alpurduar and Katihar Dlvssqon of N.F, Raltway. mga'dhg Oate & Tlme of mponlng (or Modlcal Exammullon e(c

jomez 2 | 43000261 | 43000377 | 13000397 | 13000398 | 33000440 | 13000460 | 13000774 uEbosao 130008917 | 13001174 | 13001683 | 33601731 | 43001816 | 23002046 :
2301052 | 2302054 | 23002068 | 23002069 | 19002073 | 13002074 | 13002079 | 23003330 | 13002383 | 43002662 | 23002607 | 43007020 | 13002985 | 13003244 | 33003481
| 13003513 | 13003681 | 13003724 | 23003779 | 43003811 | 23003696 | 13003961 | 13004068 | 23004112 | 33004496 | 13004602 | 43004506 | 13004601 | 33004816 | 23004848

13004973 | 43005196 | 13005361 [ 33005390 | 43005880 { 13008097 | 13006007 | 23006079 | 13006807 | 13006706 | 13006838 | 43006997 | 13007023 | 43007102 | 13007442
13007615 | 33007822 | 13007657 | 13008388 | 43008760 | 23008004 | 13008967 | 13009125 | 33009162 | 43008252 | 13008939 | 23010517 | 23010720 | 43010768 | 43011301
23011360 | 13011477 | 43011833 | 43011710 | 13019718 | 23014721 | 23011820 | 13011920 | 13011966 | 13012067 | 13012102 | 23012103 | 43012384 | 43072601 | 43012866
13012861 | 13012964 [ 13013028 | 13013137 | 13013138 [ 130931417 | 23013382 | 13013418 | 13013465 | 43013673 | 13093778 | 13014140 | 13014150 | 43014163 | 13014208
13014288 | 13014202 | 13014688 [ 13014834: | 43016277 | 43016381 | 13016716 | 13016817 | 43016895 | 43016886 | ©3016923 | 23016029 | 23016100 | 23016266 | 13016333
33016506 | 23016667 | 13017177 | 43017178 | 43017185 | 13017197 | 13017241 | 23017604 | 13017743 | 13018631 | 13018742 | 13018713 | 43016732 | 43018799 | 43016604
(230196485 | 13019978 | 13020078 | 13020212 | 13070224 | 13020260 | 13020267 |, 13020269 | 13020360 | 13020360 | 13020763 | 23020967 | 13021628 | 13021627 | 43021658
33021659 | 13021666 | 13021983 | 13033648 | 13023601 | 13023688 | 13023839 | 13023640 | 43023841 | 23023869 | 43024227 | 22020862 | 12021265 | 12026828 | 12030602
42032260 | 14034543 | 44034860 | 14034981 | 44036159 | 10038772 | 14036778 | 24036789 | 34036614 | 14035967 | 44036141 44036488 | 14036684 | 34037302 | 14037508
44031732 | 44037833 | 24038096 | 44038148 | 24038248 | 34030900 | 14038972 | 14039080 | 14035064 | 14030076 | 14039121 | 24039148 | 14039171 | 44030175 | 44038180

14033201 |- 24039301 | 24039309 | 12039508 | 32039602 | 22039863 | 42040121 | 22040120 | 12040483 | 32040586 | 42040664 | 32040709 | 42040877 | 32041326 | 32042403
22042454 | 12042476 | 12042490 | 42043059 .| 12043205 | 42043770 | 22043860 | 22043932 | 42044065 | 42044217 | 42044268 | 12044611 | 12044647 | 42044876 | 12045029
12045101 42045185 | 42046168 | 42048349 | 22046428 | 32045854 | 32046197 | 22046333 | 42046421 13046481 43046616 | 23046856 13047203 13047300 | 43047317
13047333 | 22048071 43048354 | 43043449 43040946 | 43040266 | 13049360 | 43049818 43049970 | 43050256 | 23060342 ] 43060376 13050587 46060713 25050627- )
45051267 | 25051814 | 35062049 | 15052096 | 35052306 | 48053190 | 46063409 | 46083411 | 45053413 | 46053414 | 26063420 | 26060421 | 25063422 | 36083423 | 35053443
45064282 | 45054412 | 46054621 | 45064708 | 48054767 | 48084873 | 26065062 | 45065088 | 280865133 | 16085660 | 45056024 | 26056095 | 15056H01 | 26057028 | 35057053
35057089 | 45057116 | 15067302 | 46068262 | 45050360 | 16058609 | 26068667 | 48069723 | 45069737 | 45069913 | 46060184 | 45060215 | 45060577 | 15060598 | 35060763 |
| 45060799 | 45061133 | 46061264 | 456062313 | 45062623 | 36063350 | 36063751 | 26083846 | 15064112 | 35064160 | 45064676 | 35064888 | 46965600 | 36066684 | 25066643
15057134 | 15057191 | 25087210 | 35067353 | 15067842 | 48087849 | 45068080 | 46068633 | 45088930 | 45068953 | 45068200 | 16069758 | 45069991 | 26070260 | 16071252
45072163 | 43072958 | 33072993 | 13073608 | 33073610 | 33073868 | 3073870 | 33074168 | 23074167 | 33074438 | 43076167 | 33075190 | 43076217 | 23076234 | 43076241
43075261 | 33075586 | 43075648 | 33078651 | 33076701" | 13076705 | 43076765 | 33076827 | 23076340 | 24076895 | 44076080 | 31078329 | 41076915 | 34080145 | 31061071
41082159 | 31082179 | 21082611 | 21082709 | 11083230 | 41064464 | 41084739 | 11084842 | 21086132 | 41086167 | 41085281 | 41085924 | 41086070 | 11086658 | 21086699
41087676 | 41068189 | 41088847 | 41089204 | 4108494 | 11089920 | 41050048 | 41090333 | 21060706 | 21091051 | 11081248 | 11091616 | 41091661 | 11051663 | 41091717 |
41092778 | 21092884 | 41092885 | 31092020 | 11093461 | 41093761 | 41083768 | 41094200 | 11086173 | 41095178 | 41096178 | 21095500 | 41095570 | 41086602 | 21085617 |
11095636 | 41095696 | 41095777 | 31096703 | 41095826 | 41095855.] 11096022 41096174 | 11096176 | 41096346 | 41086472 | 41096519 | 41096050 | 41096710 11096802
| 41087373 | 41037619 | 11007778 | 41007796 | 11037835 | 41097976 | 41007986 | 41088692 | 41008883 | 41098907 | 41089836 | 41099651 | 41100040 | 41100278 41100485 |
5611 :'g'powu 41101393 | 11101746 | 12102073 | 42102078 | 22102178 | 12102316 | 42102416 | 12102703 | 12102629 | 22102918 | 22102920 |.12903162 | 32103318 |

|2 104298 22104670 | 22106886 | 22107011 | 42107603 | 22107616 | 12107647 | 12108028 121081683 | 22108940 12109%‘4_.. 12110264 1 13111083 | 13110 105
431!1330 13191340 | 13191349 | 13119365 | 13111381 | 23111437 | 23411973 | 23112296 | 13112338 | 23112767 | 23112804 1J11'M11 43113932 3313?9_0_2_
13115645 | 43115829 | 23116203 13116369 | 33116863 | 23117466 | 23112478 { 43118116 | 13118160 | 13118576 23119076 '13|19321 23113335 331202411

43120304 | 713120378 | 13120482 | 33120768 | 13120831 | 23121262 | 33921262 | 13120461 | 43122247 | 23122680 23122710 | 43123002 | 13123048 | 13123164

e - -

BT R Y el

" 33123271 | 33123768 | 13134082 | 13124118 | 13124197 | 23124260 | 23124301 | 43124345 | 13124483 | 43124938 | 43925173 | 13126200 | 13176338 | 13326471 | 43126534
‘ 43\"5555 13125961 23126674 | 13125990 | 13126068 | 33126084 13126194 | 13126279 | 43126611 43126612 | 431270110 13127013 13127121 13127326 | 13127739
23!"78 2]‘2606" 13126119 | 13128443 13128637 13128639 | 13128737 | 43128778 | 13128708 13120411 43129547 13120792 2"1.!0.801 13131051 13131053

HIJ|2£9 »l.HJ\ZGO 13131668 | 23131868 | 33131889 | 13131949 | 43132738 | 43132769° | 43133098 | 43133807 13133841 43133842 i 13133643 13134110 131Ju79
4304187 | 23134187 | 13134386 | 13934607 | 43134700 | 13134861 | 43136031 | a137172 | 24137262 | 44137312 | 14137349 | 24137466 | 24137557 | 14137950 | 43138350
34\.\8583 N 118919 TJ4134820 | 44138999 | 24139421 | 44139877 44139684 | 44139676 | 14139756 | 44140281 14140748. | 141407686 | 44140937 14141078 | 24141081

_ 24141082 44141263 | 44141868 | 14141610 24141720 | 14341913 | 44141543 | 24142126 | 44142244 | 44142362 | 12943166 | 12143233 | 22143436 | 22143452 | 12143539

12143669 43‘14.)708 42143741 | 42143588 | 42144104 | 42144322 | 22144438 | 22144488 12144563 | 12144587 | 12144843 |, 22145823 (32145916 | 32145849 | 22146472

12147169 | 12147309 | 42047302 | 42147448 | 42147708 | 42047818 | 12147096 | 22147076 | 42148077 | 12146961 | 42148204 | 3748671 | 12146661 | 22149202 | 22148330
| 22148356 | 12149361 | 22149810 | 12149563 | 42148729 | 43160724 | 43150764 | 43161020 | 13169086 | 43161304 | 43161379 | 43161471 | 43181537 | 13159818 | 3157836
13151965 | 13152785 | 131452623 | 23162836 | 43163128 | 13153448 | 13163740 | 43153840 | 36164080 | 35164084 | 46154306 | 15164340 | 46166613 | 46166626 | 15155626
45155641 | 35156098 | 35166101 | 15168163 | 16166652 | 36187141 | 48167162 | 45187249 | 46167682 | 46168036 | 26168121 | 16158012 | 45159070 | 36168207 | 35156374
45160613 | 35160004 | 46160406 | 36160646 | 35160658 | 36160682 | 16160721 | 35180736 | 16160771 | 45160774 | 35160776 | 46160788 | 25160709 | 26160804 | 45161024
45161972 | 45161976 | 15161978 | 36162203 | 18162780 | 48162964 | 15163136 | 46163547 | 16163716 | 45163768 | 35164647 | 35165023 | 15166370 | 46166864 | 45167488
45167459 | 35167634 | 46167792 | 35168017 | 46168830 | 36169586 | 15169717 | 16169710 | 46169874 | 45170471 | 35171124 | 46171340 | 15171304 | 16171386 | 15172139
746172226 | 45172306 | 35172316 | 16173008 | 486174121 | 16174249 | 46174619 | 36976109 | 16176761 | 25176821 | 43176266 | 33176806 | 43176957 | 23176066 | 43176967
43177002 | 43177008 | 33177053 [ 33177054 | 43177088 | 43177067 | 23177077 | 33177081 | 43177086 | 33177126 | 23177171 | 23177172 | 33177174 | 49477477 | 33177178
4ann2n 23177237 | 377270 | 42177296 | 43177338 | 33177386 | 33177386 | 33177392 | JAMTTI0N | II1VV626 | 3178063 | 43176100 | 43178102 .| 33178166 | 43178300
33176445 | 13176916 | 43178989 | 33179108 | 13179272 | 33179620 | 43179632 | 23180039 | 33180088 | 43180103 | 44180474 | 44180650 | 44181277 | 4418186 | 44182656
34162888 | 44102023 | 24163643 | 44183691 | 44183778 | 14183912 | 41187602 | 41191647 | 21192074 | 41192140 | 41183282 | 41193656 | 11194730 | 11185006 | 41195333 -
11196062 11197162 11197584 | 41197642 11197727 | 44197847 | 41108499 | 11198676 | 11199061 11199600 | 21200195 | 41200202 ) ’—1"1-200356 41203430 | 41203646
2A203747 | 41205373 | 41208683 | 11205796 | 41207289 | 41207814 | 41208602 | 21208406 | 41208601 | 11209806 | 11210424 | 11212578 | 11213043 | 41243677 | 31213764
| 41214221 | 11216367 | 11216461 | 41216720 | 41216793 | 11217011 | 41217081 | 41217084 | 41217701 | 11218061 | 41206779 | 11219174 | 41219768 | 41249925 | 21222445
11223410 | 41224432 | 41224644 | 41226699 | 21226280 | 41226368 | 11220031 | 41220034 | 41230186 | 41231213 41231296 | 11231304 | 41231380 | 21231481 |
[ 41233263 | 41532361 | 41232439 | 41232633 | 21233630 | 11233643 | 41233676 | 41233747 | 11236061 | 11207876 | 41239806 41241460 | 41241716 | 11241674 | 41242402

[

[PTPa—

: '_!(.4’662 21242761 | 21242871 | 41242081 | 19243125 | 19243195 | 21243606 | 19244366 | 41244748 | 11244935 | 11245033 | 41246590 | 49246014 | 41246442 4124623%

! |J\24u]l2 41246598 | 11246677 | 41246887 | 41247044 | 11247409 | 21247612 | 11247671 | 41247724 | 11247807 | 21248185 | 41248660 | 41248707 | 11248783 | 41248969
41243902 | 11249173 | 41249399 | 11245401 | 21249402 | 41249508 | 41249542 | 41249617 | 41248756 | 11250066 | 11260530 | 11260608 | 41250903 | 11251090 412513
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21251174 | 41261268 | 41261492 | 11251658 ] 11261794 | 41262001 | 11262020 | 41262241 | 41252813 | 11263704 | 41263844 | 21253604 | 11263716 | 41283807 | 11264264
11254341 | 41254580 | 41264683 | 11255081 | 11266148 | 41286217 | 11265227 | 41266427 | 11266488 | 41265622 | 11266622 | 19256036 | 11256215 | 31266408 | 11266763
*f 41256856 | 11257162 | 41267191 | 11267274 | 11267328 | 41267366 | 41257622 | 41260266 | 41258406 | 31268484 | 41258086 | 41259142 | 11259175 | 61269193 | 41269322
! | 41268574 | 41259593 | 41259640 | 41260046 | 41260570 | 11260777 | 41260941 | 11261238 | 11261998 | 41262008 | 41262012 | 11262107 | 21262622 | 41362787 | 11262884
i 130%Ts | 31267949 | 41763980 | 11263031 | 41263203 | 11293217 | 41263397 | 41763544 | 11283740 | 11263878 | 13284070 | 41264427 | 41264761 | 41264011 | 11264978
: 11265121 | 11268203 | 21206492 | 41266664 | 41266689 | 41266019 | 11266018 | 41266096 | 11266120 | 11266174 | 41266663 | 41260922 | 41260961 | 41207044 | 11367110
‘ | 41267213 | 11267256 | 41267386 | 41264285 | 11208531 | 41260570 | 21268739 | 11288762 | 41260767 | 41269202 | 11269770 | 11269827 | 41269867 | 41270033 | 21270048
{ 41270208 | 43270387 | 11270718 | 31379108 I 1201130 | 41271403 | 11271610 | 21271720 | 11271784 | 11272128 | 31272814 | 11277610 | 41272877 | 21272936 | 41273133
1 41273339 | 11273361 | 21273446 | '41274084.] 11274167 | 61274324 | 41274363 | 11274500 | 11274691 | 41274741 | 41274968 | 11276138 | 41275263 | 41276408 | 41276485
11275560 | 21276646 | 11278683 | 21276674 | 21276700 | 11276964 |- 41276973 | 11276364 | 31277385 | 41277659 | 19277738 | 41277835 | 41276076 | 11278322 | 11278415
41278630 | 21278639 | 41279308 | 41279438-1 41279801 | 41279066 | 41279998 | 19280099 | 11200420 | 41260019 | 21281002 | 19281586 | 11281902 | 41287163 | 11282176
i 41282267 | 41202702 | 41282810 | 21202062 | 212838549 | 4128697 | 41284438 | 19284712 | 11255629 | 11265574 | 41205626 | 41286030 | 41266065 | 41287330 | 41287443
¢ 41263316 | 41280444 | 11208057 | 21209128 { 41209671 | 11289637 | 41200002 | 41291370 | 41201419 | 31201433 | 41291794 | 11292558 | 11292826 | 41293224 | 14293776
! 41293848 | 41293867 | 19293916 | 41294072 | 11294108 | 11296659 | 41296690 | 41395686 | 31297020 | 31298277 | 71298642 | 31299416 | 11300092 | 31300107 | 31300343
g 41300456 | 31301104 | 31301203 | 21301268 | 31301368 | 31301768 { 21302219 | 11302450 | 21302708 | 21303074 | 31303397 | 31303697 | 31303605 | 41303772 | 31304273
H 21304628 | 31304645 | 31304651 | 31304773 - 4130522¢ |-31206732 | 31306273 | 41306482 | 41306593 | 11306711 | 41306988 | 31307309 | 31307310 | 31307484 | 31308139
gi‘ 31308846 | 1309668 | 31309722 | 41310062 | 41310564 | 31210880 | 29311658 | 1342076 | 31312565 | 31912659 | 11392722 | 31312807 | 31313024 | 31313206 | 31393347
i 17313889 | 19313973 | 11394187 | 11394483 | 31314470 | 31314832 [ 11316208 | 31316018 | 11316112 | 31316318 | 31316776 1. 31316820 | 41317208 | 31317901 | 31318097
' 41318919 | 31310486 | 41318508 | 41319808 [ 14320087 | 31320083 | 21320164 | 31321378 | 29321560 | 31321707 | 3121983 | 39321693 | 31320190 | 31323232 | 31323289
% 21323348 | 21323357 | 31323662 | 11328263 [ 11326513 | 31326884 | 39325928 | 21326696 | 21327931 | 41327364 | 11327676 | 11320961 | 31320486 | 31329664 | 31330168
i 31331141 | 31342896 | 31306108 | 42338113 | 42330881 [ 42339100 | 22339284 | 42339482 | 12339907 | 22341828 | 22347466 | 42362126 | 92353240, | 12364467 | 12366274
: 41360101 | 41280087 | 41361280 | 41381742 § 21363278 -1 11363360 | 21363398 | 11363428 | 21363621 | 41263763 | 41364987 | 41364311 | 41364331 | 41364604 | 21364067
i 11366026 | 11366200 | 21366440 | 11360478 | 412366891 | 21367402 | 21367490 | 21387836 | 41368067 | 41369165 | 11370468 | 11370046 | 41370864 | 21371001 | 21371830
21372336 | 21373150 | 11373604 | 11374448 | 11376770 | 41376487 | 41376807 | 11377263 | 41377760 | 21377884 | 41377089 | 21370305 | 21370469 | 41378604 | 21380408
[ 3300505 | 11300941 | 41381165 | 41381648 | 41391838 | 41362134 | 11902434 | 31302725 | 41303820 | 19384581 | 41388447 | 41385033 | 11366745 | 41307893 | 41380048
11390533 | 21390788 | 21381119 | 41363060 | 21303794 | 11398364 | 113992087 41400025 | 41402821 | 41402081 | 41405489 | 1940708G | 21408647 | 11408063 | 21410337
{ 2219344 | 22421801 | 42423186 | 22426338 | 12427081 | 12428176 | 32429928 | 12431412, | 12431422 | 12437003 | 23434704 | 22435301 | 42436136 | 12438490 | 22442160
i 22642333 | 22443196 | 224443191 | 22444498 | 32644741 | 22445034 | 22450866 | 22461482 | 41468091 | 41469469 | 41469606 | 11469820 | 11469934 | 29470103, | 414711350 .
; 41471663 | 21471787 | 41472169 | 11472382 | 41472702 | 11472069 | 11473174 | 41473678 | 41473554 | 11473760 | 11473074 | 41474423 | 11474545 | 41476283 | 41475387
: 41476550 | 41476696 | 41476775 | 41478982 | 11476586 | 41476771 | 41476857 | 41477407 | 41477408 | 41477947 | 41476041, | 41470100 | 41478242 | 19478270 | 41476688
) 41478722 | 41478948 | 41479432 | 41430010 | 11480049 | 41430394 | 23481660 | 23481774 | 43481971 | 23482007 | 33482100 | 23482142 | 33482268 | 43482760 | 33483004
43483061 | 13483678 | 13483686 | 23483694 | 23483724 | 13483048 | 43484131 [ 43404256 | 43484430 | 13484478 | 23484649 | 13464712 | 13404780 | 13486081 | 13486064
: 43485179 | 43488101 | 13486192 | 13486357 1 13486400 1 13485827 | 13485530 | 13486668 | 33485668 | 23485069 | 33486173 | 23486296 | 13486316 | 13486433 | 13486438
: 23485661 | 13486660 | 33480832 | 33486868 1 33487354 1133407420 | 13487477 | 33487504 | 43487560 | 23497663 | 23487762 | 13487970 | 13488000 | 13488092 | 23486117
. 22488182 | 43480962 | 23489048 | 13489420 | 12489491 33489564 | 33409708 | 13489871 | 33489800 | 13489963 | 30489966 | 33400580 | 13490679 | 23490010 | 33480022
. 23490867 | 43491065 | 13401087 | 13491158 T 43491169 | 13481176 | 23491449 | 13491048, | 33451651 | 13401702 | 13491074 | 13492021 | 43492048 | 13492379 | 13497622
¢ 13492729 | 13492067 | 33402069 | 13493289 | 43403677 | 33493610 | 43494368 | 13494480 | 33454741 | 13404765 | 13494844 | 13495020 | 43496134 | 13496226 | 23496570
H 13496600 | 13495663 | 13495917 | 43496068 | 33496 Kl T 43496768 [ 13486834 | 33497038 1 13497136 | 13407372 | 43497634 | 234v7770 | 33498367
’} 13450442 | 43498504 | 13498620 | 13498644 | 43458819 | 13488780 | 13499793 | 13500842 | 43501702 | 43601931 | 23502041 | 33507148 | 13502360 | 13502046 | 33560286
H 41503385 | 13503837 | 435037176.] 13603780 | | 1 13506543 13807219 | 43507328 | 13607538 | 43607848 | 33507898
] 43500153 | 33008247 | 43810063 . ] 23611322 § 42611428 | 13611489 | 43611747 | 43812807 | 13812800 | 43512928 | 43613061 | 33613193 | 43613376
i 43519199 | 43616621 | 23617059 § 13817112 | 12017376 | 43817428 { 13517609 | 33617621 | 43517708 | 43517746 | 43510120 | 33616142 | 33618466 | 13518641 | 23619043
: 13619180 | 13519310 | 13619333 | 4352004% 1713520141 | 236204408 | 43520738 | 33620890 | 13621722 | 23521973 | 13622628 | 33820299 | 33623689 | 39626450 | 13634469
E 12524671 | 13624594 | 43624469 | 13524718 | 43824753 [ 13624786 | 23626201 | 23826493 | 23526297 | 43626819 | 34827733 | 34527916 | 34627028 | 24527979 | 14628426
i 34528508 | 44520762 | 44528883 | 44520028 | 14520101 | 24520108 | 14529274 | 34629328 | 44529431 | 2460461, ] 24529467 | 14629485 | 34620627 | 34629653 | 24620766
‘i 24529900 | 14529373 | 24530006 | 24630361 | 34530442 | 24530516 | 24530661 24531480 | 24531481 | 14531667 | 24531670 | 74531817 | 24532467 | 24532618
44632983 | 24533098 | 24833101 | 24633370 | 14833702 | 14633777 | 44634193 14634352 FRIB3461400 43836164 | 3386167 | 2538253 | 13836449 | 1366618
33636361 | 13636371 | 13636377 | 13636384 | 43836661 | 13836813 | €3836874 | T 4sssror1- 7- ] 13637462 | 43540008 | 13540666 | 33641171 | 33641314
33541330 | 33641384 | 33541462 | 33842083 | 33542194 | 43642382 | 33642460 | 33842467 | 33542656 | 33642722 | 43542064 | 33543169 | 43543724 | $3543914 | 26645460
38548471 | 35546689 | 35545883 | 38548736 | 45548029 | 46646007 | 16546205 | 26546264 | 35646599 | 15540841 | 46646702 | 46546066 | 15546874 | 48646083 | 45646946
15546947 | 16646987 | 16847118 | 16547120 | 45547138 (| 16547265 | 46647278 | 16547384 | 45547512 | 45547831 | 46647910 | 6545486 | 15648697 | 16648932 | 46640983
, 26549084 | 46549210 - : ; 46560522 | 45550654 | 16550593 | 86661278 | 16663708 | 35551950 | 43662160 | 48633274 | 16853480
i [ 26666126 *| 36686933 1 45655703 | 48566897, | 18667265 | 26557267 | 45567429 | 46687674 | 36867797
([ esesater 1 1geaasas | 16558929 | 35556998 | 16569064 | 15660065 16559148 | 45669220 |- 45565419 |- 4656977 | 26553833 | 38559924 | 18560262 |, 46669273 |
i 15560338 | 35860416 36661015 | 26561365 | 45061405 | 46561434 | 36562108 | 46562482 | 36562620 | 35663130 | 35563343 | 15663534 | 38663840
46363680 | 26504312 | 43565369 | 46506497 .| 48645678 | 36566586 | 35505026 | 46567581 | 14560807 | 34869361 | 3406018 | 14569604 | 14569614 | 44569816 | 14649930
24470360 | 14670699 | 20572683 | 4672130 | 34572396 | 24672488 | 14672600 | 44673072 | 24673485 | 44374343 | 4ABTASRA | 14575165 | 24575506 | 14675846 | 44676873
e : R o CHAAMLL R WPYTTTTe 14676076 | 4811263 | 446771346 | ‘14577616 | 24677664 | Sas71772
; “sTTa “1-aasTeeos | 24678811 [ «4579323 | aavrenez | 23661082 :!uuoa ga‘saam 19581970 | 73881883 | 33567159 | 13507826 | 136079ea | 23685318
i 12583336 | 33683811 23584038 | 13584131 | 23884274 | 13564356 | 13504430 | 33504507 | 13584616 | 13 13684775 | 13504936 | 43664982 | 20684963
: JASH8090 | 13686142 | 20688164 | 13585194 | 13688260 | 13505618 | 23686108 | 33586227 | 12666266 | 43636267 | 13886340 | 33607090 | 13687203 | 23687245
§ 13807348 | 13607783 | 13681708 23687974 | 13688240 | 13888279 | 11586400 | 13680477 | 13580636 | 33 13588716 | 13588760 | 13688778 | 13608801
1: 12688927 | 13648961 [ ) 33589111 {' 23689148 | 23609157 | 13509167 | 33589274 | 13689307 | 33689300 | 13585405 | 3368 33689641
4 13609625 | 13689646 | 43639718 | 438778 628 | 43590158 | 13690219 13550301 | 43690674 13590044 | 13690609 | 13630684 | 43690846
i 23500881 | 13690962 | 33691234 | 13891287 | 13599377 | 13691413 | 1359148 | 33691760 | 13691629 | 13501667 | 43691912 | 43691975 | 13597028 13692620
i 43592683 | 13892715 | 13693739 | 13892819 51 | 23692876 | 43692072 | 33693008 8 | 33583227 | 43593236 | 43593485 | 13599586 | 33693610 | 33693619
i 43593620 | 43593656 | 23553689 | 136936D4 | 33693728 | 43593731 | 13693899 | 4693808 | 20594037 | 13684108 | 29694286 | 23594423 | 33594508 | 23694656 | 43594722
! 1ISMT67 | 13804872 | 13634601 | 33695104 { 13585177 | 13695193 | 43595206 | 13695223 | 13595333 | 2359654 | 43595607 23695935 | 33698936 | 13696034
, 33696114 | 23896212 | 13696336 | 13596605 | 43696705 | 13696753 ﬁ:ﬂnl 33586840 | 33597500 | 13507505 | 23408016 43698161 | 23698259 | 43698267
. 13598268 | 33808382 | 13698419 | 13598438 | 135vae43 | 13558882 8976 | 13598037 | 13599068 | 336931065 | 29669311 13599462 | 13699525 | 13899540
¢ 33600041 | 23600133 | 13600231 | 13600603 | 13600585 | 23600751 | 43601401 | 13601600 | 33601600 | 33607638 | 13601724 | 23601874 | 43601964 | 13602339
. 33502359 | 13602451 | 13602460 | 13603142 | 33603268 | 13603413 | 13603419 | 13603441 | 13603486 | 13503061 | 13603779 ' 33603459 | 13604237 | 336044728 |
’ 23604670 | 43604740 | 13604746 | 23604761 | 13604779 | 33604931 | 43604960 | 23605152 | 43605:5L | 13606344 | 13605347 13605500 | 43003620 | 43608830 |
13606107 | 13606313 | 13006485 | 33606801 | 13606817 | 43607081 | 13607238 | 43607397 | 3360776+ | 19008020 | 43008047 | 17608448 | 13600719 | 13600744
33609066 | 13609176 | 43609489 | 23609644 | 43610413 | 13610420 | 43610432 | 43610648 | 43610809 | 1361090Y | 33011458 “43611926 | 33611620 | 13612081
13612214 | 13612216 | 33612239 | 43612307 | 43613007 | 33613028 | 23613177 | 43613313 | 13613393 | 43613830 | 33018476 | 3ec0a | 33s16810 | 33616968 |
13618311 | 13618398 | 23618501 | 13618569 | 33618986 | 33020496 | 33621064 | 13622097 | 23622617 | 23622864 | 43622875 | - 13623077 | 43623320 | 33621363
13623416 | 43623648 | 13623624 | ‘23623056 | 13624085 | 13624143 | 13624214 | 13624250 | 43624400 | 43624851 | 23624574 | 13624943 | 13625060 | 13626066 | 43626415
13625557 | 13626027 | 43626350 | 23626703 | 23626708 | 23676852 | 13627080 | 13027189 | 13627186 | 43027245 | 13627260 | 13627393 | 13627686 | 23627804 | 23627605
13627800 | 43627899 | 23626611 | 13628583 | 4362910 | 13629196 | 13629662 | 43629716 | 23630259 | 43630346 | 436303 1 30 | 33630567 | 13630926 | 13630876
43631091 43631233 2361251 13631418 13631462 | 43631491 | 43631637 33631546 33631658 33631667 2!6116 236318989 43631958 43631951!-“
33631987 | 43621999 | 33632057 | 43633166 | 13632174 | 43632186 | 23632189 | 43632278 | 23632310 | 43632398 | 43632478 33632551 | 13632630 | 13632713
i 13632814 | 13632920 | 43632991 | 33633191 | 43833209 | 43633240 | 43533399 | 33633431 | 23633688 | 43633839 | 13633842 43633953 | 13633966 | 43634005
' 23634080 | 13634153 | 43634289 | 23634365 | 43634400 | 13634510 | 33634833 | 13634626 | 33634045 | 43636042 | 33635065 | 13635106 | 13636422 | 13636165 | 43636294
13638352 | 13630457 | 33636793 | 43637009 | 13637077 | 43637734 | 33636042 | 13638130 | 13630197 | 33638241 | 33636485 | 23038487 | 33038489 | 236386540 | 43638542
. 13638661 | 13630754 | 33638791 | 33638816 | 43638840 | 33638914 | 93636920 | 13639128 | 13639177 | 23639521 | 13038768 | 43639951 | 13640102 | 33640175 | 13640303
; 43640361 | 33640379 |, 43640435 | 13640592 | 23640656 | 13640701 | 13641084 | 23641282 | 13641551 | 43GA1741 | 13647709 | 24642885 | 44642961 | 24643106 | 14643232
; 44643247 | 14643370 | 14643504 | 24643544 | 14643546 | 24643695 | 24643708 | 14644113 | 34644202 | 14644203 | 14064376 | 34644387 | 14644726 | 14644768 | 34644799
) 74644816 | 44644865 | 34644917 | 24645073 | 34646177 | 14645206 | 14645285 | 24646323 | 24645476 | 34645633 | 14645744 | 24645765 | 34645828 | 14645848 | 44645970
24646007 | 34646109 | 44646321 | JACAGI3) | J4BAE512 | 14646534 | 24GABE44 | 14646592 | 14046784 | 14646875 | 24GATI07 | 34647250 | 14647261 | 44647285 | 14647352
24647385 | 24647356 | 24647498 | 14647598 | 245ATBI4 | 44B47BB3 | 14647021 | 34647933 | 44647963 | 34640022 | 44648199 | 14648421 | 34648820 | 14648841 | 14648508 /
13648917 | 24648943 | 34649320 | 34649481 | 44649835 | 14649914 | 44650062 | 44650116 | 14650128 | 14650869 | 34651198 | 14651460 | 14651480 | 34651592 | 34651685 7
14651843 | 14651960 | 44651966 | 34652197 | 14662784 | 23652900 | 43652952 | 23652960 | 33653115 | 43653310 | 23653387 | 13853408 | 33653446 | 43653540 | 13653546
I 43653640 | 13653673 | 13653681 | 73653830 | 49663846 | 13663860 | 13653951 | 23653981 | 13054083 | 13654123 | 43654126 | 43054149 | 43054202 | 43664234 | 13654260
13654257 | 13654270 | 13654279 | 43664376 | 43654378 | 23654400 | 13654484 | 43054562 | 43654003 | 33654046 | 43656106 | 13655157 | 43056163 | 13665279 | 43656330
43655394 | 43635706 | 33686767 | 23656853 | 43685896 | 33656018 | 13666338 | 13660407 | 33055063 | 23656093 | 43650173 " V3056021 | 23656822 | 33686916
43656917 | 13657028 | 23657049 | 43867149 | 33667329 | 336567383 | 43657567 | 13667684 | 13057830 | 43657683 | 43660431 | 19668444 | 23058789 | 43660048 | 43659422
) 43659468 43659558 43659563 33659586 33659621 33659658 33658746 | 23660041 31660054 13660064 NGGDIUS— . 33660323 43660347 33660581 13660682
13660591 | 43660653 | 33660763 | 43660771 | 43660857 | 13661085 | 33661107 | 13661112 | 33661113 | 13661116 | 43661145 | 43661161 | 43661249 | 43661364 | 33661473
33661517 | 43661688 | 43661724 | 43661743 | 43661076 | 43661870 | 43661896 | 43662029 | 43662089 | 436 33662631 43662675 | 13663118 | 46663122
25663134 25661251 25663581 45863772 35664181 25664268 25664399 45664565 45664692 15664877 16664980
15665012 | 15665044 | 15665068 | 35665209 | 45665229 | 35665104 | 15665414 | 45665530 | 15665596 | 15665617 | 16605685 | 35665705 | 35665814 | 45666817 | 45665641
% i 1 26666204 | 25606563 | 15660572 | 45666053 | 30G6653 | 20666809 | 25666911 | 15667020 | 25667046 | 45667056
) 15667074 | 45067119 | 16667174 | 35667180 | 45667201 | 25667256 | 45667314 | 45667305 | 15667483 | 15667625 | 15667645 | 15067556 | 45667685 | 45667747 | 45667763
25667621 15667625 35667948 35668215 48668411 15666608 | 35668670 | 45668691 25669044 45665075 | 45669229 25669281 45669344 15669373 45669573
. " 15669637 | 35669764 | 15665779 | 35669016 35669934 _| 45670208 | 45670600 | 45671437 | 45671500 | 16372070 | 6672895 | 16672603 | 25672824
5&“« { 45672840 | 45672980 | 45673070 | 35673166 | 36673381 | 35673413 | 45673619 | 46673793 | 45674015 | 15674052 usni's"n”‘:'smi?{zf 15674418 | 43674423 | 45074431
45570476 | 48674517 | 1SGT4TO) | 4EBTATIV | 45674734 | 46674792 | 36574676 | eGuraset | 45076010 | 43676011 | 26675387 | 15675457 | 15678528 | 48676117 | 48G766UG_
35675891 | 26675095 | 8675987 | 45676030 | 35676100 | 45676111 | 48676180 | 16876317 | 16636326 | 15676329 | 4667638 | 15070496 | 4667645 | 45676616 | 15676834
: 45676840 | 43676074 | TEGTCH1Z | 35676933 | 45676963 | 46677023 | 35677131 | 45617183 | 35671211 | 16671215 | 45677296 | 15677229 | 75677249 | 38671285 | 5677268
: 45577304 | 18677313 | 18677317 | 26877349 | 15817600 | 15677633 | 16677844 | 38677641 | 46671734 | 35671803 | 38671844 | 45677843 | 35677995 | 48616205 | 15678429 |
' 15678469 45678498 18670504 | 45678554 ] 15478807 15670822 | 16679008 | 25679430 45679442 35679451 45679612 15619708 45680008 35080138
15680273 45600479 | 15680634 | I5680669 | 45680790 | 15080840 | 35600994 15081300 | 45601327 | 45681619 | 45562092 | 15682312
45682407 45632602 15602581 45682881 15683137 | 36603145 | I5683219 h?.‘)ﬁl!)l! 36683274 B 15664451 14604563
2568‘718_ m'uuz 44687067 14637201 246872711 14687457 7|4‘007536 24507940 14688233 44088483 ' 2{._8223
14689908 | 44690194 | 14690348 | 44690666 | 14690702 | 14690711 | 14691001 | 24691008 | 14691056 | 44691227 | 14692407 2540 | 2489255

TOTAL = 2070 Candidates,
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n

ety varg bas been aken in piepatng the above esults, e Raulway Rectuitinent Board. Guwitiah, wilt 0ot bt tesponsibibe tue gy typegraptocal eror e 105066 70% it nge
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. X Plsase note that as p&t Centrali zed Rrployment

of 2003, Vide S1l,Nog 2 drectdves to:the

N candidates, the ige shedGld be reckned as on 01:07-08 ./
S and & cendidated mast not. be }@ss than 18 yeors of ege -

28 per your Admit Cerq/HSIC certificate,

yéil:'eg@ has been recorded as 26th Novenberyi 19385,
Hence you rem. were yet to bo attained 18 years cof gge
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" No.RRBIG/41/90, Pr.i1

- RAILWAY RECRUITMENT BOARD:: GUWAHATI

Office of the
Chairman/RRB/Guw: ahati,
Station Road, Guwahat;
PIN- 781001, Assam.

Date- 20-07-2005

- To

\\?g j{,, j@%ﬂ/ A s

y%”"

(l

Py ge as
T on 01~07-2003 And itis treated as underage, as specified above.
i .
ET O T
1 :';. %5‘ t " Hence you will not be- gmpaneiled by the Raxl\\as Recruitment Board,
B Guwahau vshxch may kmdly be noted. '
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“age on 01.07-

relmhon 1s apphcable only to. SC/ST/OBC/ESM etc. w
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e e

GE7/r IS (ale
/aMA;f‘Z 7
@m ﬂ/ﬂf /40 792 447 .

o Please refer 10 ltem No.2, dlrecmes to the candidates

of the Centralised
otxce No 1 of 2003 \\thh md:cates that the age of candidates should be reckoncd

2003. And age limit is in between 18 10 33 years. However upper age

ith suppomve documents

! e ‘ i ) . . . ' . |
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0/ - L2 . Hence vou were vet to be attamed 18 years of a

217 ﬂﬂ"\-ﬂ#{a{f’_’

%

S\ 2 A

PN

B




o o3 by e - corrman

)

e e e e et e e e

Ooff
; |
h

.l‘

ce No. 353204

n - , - -

A

00713700

LQ‘

I

o
- .:', 'Son/ daughter of
I Rolt 802

i

BISHNU pAs

JAGADISH CH DAS
543 NO. 0095
' To'the ngh School Leaving Certificate Emmxnatnon, 2002

_
e commence on Monday, the 11th March, 2002
"| . Kl
Hxs/Her Date of Birthis ~ Novenber 24, 1985, o
"if l i< } ' “ MIL Subjul .:‘.' Subject in Lieu of MIL  Elective
{ A ‘ ub.]ccl(‘)(or Vo 5 .
! rE),:ammatwn BENGM ) : HINDI 4
‘5‘ { k i v" 4 M ' ' ) — :
| l(tommcm,emem Mnrmn" - 9.00 0., ~ Alternoon - 130 p.m. - 0
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M: hel {if m £4f ihe«o?ndxd‘uc habl:. o dlsquahﬁcalmn for sitting at 1his or any suhscqucm Examination.
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Office No. 147320 01725701
<]

2oard ol Secondary YEE.dué:a:tmn Assam, Gauwahaffu
DM

MCeHOJ DAS

©

“dm/(’hug,\fel of JOGDDIGH CH DAS
el B03 ssz No.  OLt4

‘o :hz Eiga School L saving Certificate Examination, 2003
to commence on Tuzsday, the 4th March 2003

His/Fer Dasz of Rirth is January 22, 1987. |

r MIL Subect Subject in LicuofMlL Iilective L
subjetth for) - peypar ) ASSAMESE 4
Lxannation
Commencmoent Moriing - 9.00 em. Aftemoon - 1.30 p.m.

NEL D Any aburaeion made in enides en (s Acmit Card without the autharity of the Board renders.
UW carcidate Licblz o dis jaaif cation fer sitting at this or any subscquont I xaminations,
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st Gilieshe afe” . : « Boyied of See ondary ) tucation, Assun
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'AAssam Delongs to tile Schedule Caste =/§/3/{kﬁﬁzzzz,,

[
T RQCOWHQHde by the',SCheduled Castes 4nd Sch .
B (Modificatj_.on Order,1960, the Bompay Recognisation Act,1960.7hE
~ Panjub Recognisation Act,1966, the State of Himachal Py

i 1970 and the North BFastern Areas(Recognisation)Actsyﬂﬁl;? ¢ ‘Sche-
i . dules Castes and scheduled Tribes order(Amendment ace 1976).

i
At L
{f.The'cgnstitution(Goa DAMAN & Dew)Schedled trihon ool o tsseenan
S i ’; ) . ‘

"The;@pnstitution(D@. & Hagar Maveli)

SHERRERY 7 |
}Iiﬂﬁ?ﬁe§Cpnstituticn(Pandichery)
o A '\ i .. i

©
,,3,,.. TT b e s e aie o g LN Y

1 orainerily resige(s)in poun | KHEL RV 4.

' (5eal) ' 4Depi.1ty Corm
ﬁ(, - : ‘ Addl.p %

;__ 2a = M “y

_ GOVERIMENT O ASSAM
CFFICE OF Tup DEPUTY COJ@ISSIONEI::::::KAMRUP' -------- 3
4 (ADMIUTSTRATI ON BRANCH )

YR

NO.KAV=-36/ /0.4

AN

7 Dated: -

| '.(“'G‘ T a2 / e , "‘
This is to Certify that sh‘ri/Smtii‘-'?./.'f—/.’(‘i’;"f".."; oo S o

AN S
,...............son/Daughter/wife of shri DateJaQ4{hJC%Z(
, _ . S S

\

-

creevaain the District of Kamrip of the
e v d oq .Und‘ef:-'

gggngggggiggggQQLScheduled_ggstgiﬁ%ﬁer}l950

Bindhindasls S vty A 14

L The Constitution(Seheduleg TribesJorder, 1550
eduled Tribeg 1igtd

ddersh ZA{’Ct,

. 1 0 . :
,OQQQVCEOOQI‘Onoccoo.o.ooo-'uo.q.e;qa.OQQ‘rooog..'...o.o.o--000'00.'00

”7%573The Consgitution(Andman & Nichobar Island)rcheduled Tribes order

0'00.-1....-.-

oo.....o.a-'tnnqgt.oon.oo.-00‘6.o~p00'0"" “ e %0 s,

Scheeul ed Castes order,1262,

LIS

oa'o-o.,-o».o~.n.-.-oo-oQ-ooo-ocooo-.o--ooeo-oo.'lvo"n".‘“.5"“"'

The Constitucion(;madea & Nagar Haveli)scheduled Tribes order,1962,

'Q‘n'-'-o---o P - :
| ,’ '-0000..‘.-C-,.b....'.h.....lcl."'..C.D'.'O'.OQO.I'.'..."“

Fehodnleq Tribes order,19s54.
¥ i . 0&..0.:o-oo.t-CQQC_-oco,.c.o.....vOOOOQ.OCC-!‘OO‘O!Q’OQ‘OG
1€Th9 C?nstitutlon(Pandlchery)SchedUled“Caste Order,1967, ’

i,"tffp‘t‘o':.ccjjcol‘..o»oQoht.onoooccoo i

: JeWw/)Scheduleg Tribes order, i9¢sg. "

ol..'.0...-0":.‘!0...0...0..

ed Tribes order,1970,!

‘.oigou.oco_obo.‘,,ao}..g

;. ) - oo w NS ' :
, f . Shr:LI/Smtl.‘/.-v'. {250\ A coa ,_;;,./:}.‘:_. *and his/her familieg

.‘.'c.ooo-oooo,'
.

. o0

.a’_i..‘...o..!.-.v._.KamrU.p}
District of the State of Assam. ‘

s i . A"?; 4 ) P
$loner kamiyp

, deputy Commfssion@%,ﬂamﬁqp

Sub-DLVQSihHaT/Officdr{sadﬂ:),G&ﬂﬂhaﬁiu . -
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;Degignggioggwqth~§ea;"oﬁ50fflcer)4 <« B AN

Tl

Place: ~Guwahatl, - i : e |
‘ R 1

‘ i ‘ . : & : iy . B
SRR T R i;f%e&se%details the worgs which are nNot. applicable.
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N:B:~The worésﬁordlngfmly Tesldes used here will have the asg!
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| Sectlon of thy Representation ©f *he people,1950. . F
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GOVERIMENT O lkS.‘ii&ﬁ A A

()FFLCJ’: OF M™ME DEPUTY CO: LIJ_SSIUNL‘R; 21 ;K]\Iv]RUP: 3t QUWA] ATT ]
(ADMIAISTRATION BRANCH)
A - ! . JC .
NO‘KAV"36/fﬁz(fé>‘ ‘Dated:= /’Au//”y/§VE[

N W
: A Vi F . e
.This 1s to certify that shri/smei AN ] LAAD

et »++.50n/paughterfife of shri/late.” 4’2{/(’/){‘21/ 2, ‘V (946
) X e g ') 7 - q .

s o o o:t ;’.'o . * . o e .4Vil]£§ge/TOwn oj{’oki//:\/.\//\. (L.('.A} ll..P.O.'.,j/‘(.,,., AL'/]/ y/

PosﬁJfffﬁ£Zé76(Q§{.......in the Dist:ic; of Kamrmp_Qﬁ,the State of

! e S ) - D poy
Assam belongs to the Schedule Caste J““LL LA INT T
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235;LzukaaLEQQéQQL§9L&x&&kxljssau%LQEstLiﬁég

The Constitution(scheduleg Tribes)order, 1950
Recommended by the Scheduled Cactes ang Scheduled Tribes lists
(Hodification Order,1960, the Bombay Recognisation Act,1960,.The
Panjub_ReCOgnisation Act,1966, the state of Himachal P;adesh Act, :
1970 ang ‘the North Edstern Areas(Recog-nisation)Act.1961.."rhe Sche- o

...---o.--‘ooogcoo-o.‘.'

?ﬁ@#eonstiégtion(né. & Hagar NaVeli)3cheepled Castes order,1962,
y bes Srder, 196z,

. !
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. |
-.Q.l..'....u.....'..'_!'

' i : S P . .' oo-'--."._o
?hgﬁconsg;tution(Pandlchery) “cheduled Tripeg order,1964.,

H ;; Lo i ! : C : .
PP : ] . : -3 . .

r.,-'.:'f.x‘.'.....l“',..?. . . ¢ oco.o?.ooooooo;ooo‘..‘..o.._..

Fhe, Constitution(goa DAMAN & Dew)Schedulad m : 1
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‘Theﬁﬁ’"eghfgfitptfibn(Goa Daman & Dew)Scheduled Tribes
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| shri/smti.ﬂtéiiV{;LZ}...,4L4.fi;..and'his/nér familieg
. : i . , 1 Ly * ’ . J "A " I .
ordinariiy reside(sJ)in Town /"/‘/[’(Z/ '/’\ﬂ'[t“ﬂ

..........._..‘..Kammp
District °f the State of assam. 3

fe. le'" 55“ :
- : "j-\‘%') i l?'}:jJ |
(seal)

b \&41 i f .
Deputy corfigstor £, Kamrup
W et . . ‘ Addl.pepu ty .Commiss:llsénrgr.}(amrup
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Shri B. Das and Another
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Union of India and Others

Written Statement filed by the Respondents before admission. :
“The‘:fe‘sponden_ts most respectfully beg to state as under: -

1. .~ .That they have gone through the Original Applicatieh'a/nd

understood the contents thereof.

2. | “That the respondents beg to state that both the apphcants
are under aged, i.e. befow 18 years of age on the cut off date ie.
01.07.2003 and as such are mehg:ble for appomtment and they have

been mformed accordmgly

3. That in reply to the statements in Para 4.8, it is stated that
the empEOyment notice clearly stated that the lower age limit is 18

years of age. There is no scope of relaxation of lower age.

4. That in "~ réply‘ to the statements in Para 4.9, the
respondents beg to state that by submitting their application knowing
well that they were under aged, the applicants are not entitled to have

legitimate expectation.
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5. . That in the facts and circumstances, the O.A. deserves to
~ be dismissed.
CHE o Thatv‘t(h'is statemenfé are made bonafide and for the cause
of 4;'_u stice. |
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